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a

views/remarks on the tax aspects of the Scheme to the concerned Regional

Director within l5 days from the receipt of notice of hearing of the Petition, in

terms of General Circular No. 112014, dated 15th January 2014 issued by

Ministry of Corporate Affairs, Government of India. If no response is received

by the concerned Regional Director from the Income Tax l)epartment within l5

days it may be presumed that the Income Tax f)epartment has no objection to

the proposed Scheme.

At least l4 clear days before the date fixed for hearing, the Petitioner Company

to issue an individual notice of the date of the hearing of the Petition by

Registered Post Acknowledgement Due on its unsecured creditors of the

outstanding value of INR 15,000 and above.

At least 10 clear days before the date fixed for hearing, Petitioner to publish the

notice of hearing of Petition in two local newspapers viz: the "Free Press

Journal" in English language and translation thereof in "Navshakti", in N,farathi

language both having circulation in Mumbai as per Rule l6 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 201 6.

Publication of notice of hearing of the Petition in the Maharashtra Government

Gazette is dispensed with.

Petitioner to file in this Registry an Affidavit of Service before 7 days from the

date of final hearing of the Petition
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e
B.S.V. umar
Member (Judicial)

V. Nallasenapathy
Hon'ble Member (Technical)
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